
Coram : 	(1) 	P.H. Trivedj ( 'Vice Chairman) 
(2) 	P.M. Joshi 	( Judicial Mber) 

1 5-7-86 

Mr. *.'L3h learned counsel for the applicant is 
present. However Mr. J.D. Ajmera learned counsel 
for the respondent seeks rtiae time to rile the 
reply 10 -  the respondents  The case is therefore 
adjourned for further directions on 29th July 1986. 
In the meantime Mr. Ajera should ftirnish a copy 
thereof to the learned counsel. 

A '1 

( P. 	os 	 ' P.H'TR 	thi) 
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CORM1 : HON'BLE 1R. P.H. TRIVEDI 	 •. UICE CHAIRIIAN 

HON'BLE fIR. P.11 . :JIJSHI 	 •. ME1IBER 

29.7 .'86 

hr. 3.D. Pjrnera, the learned counsel for the respondents ha 

riled bhe Affidavitin-Reply to the application. The matter 

seems to be ready for final hearing. The case is therefore, 

adjourned to 3rd October, 1986. In the meantime, the applicant 

.81 	 would be at liberty to file the Re—joinder if any, within two 

weeks from this day. 

(P.H. TRIVEDI) 
VICE CHAIRIIAN 



O.A.  No.52/'c6 

ccpj 	: Hon'hle Mr. P H. Trivef.. Vice C7 irrT1an 
Hor'1e Mr. P.M. Joshi.. Ju'jcjal Member. 

3/1C/'86 

Hearl learned avQcate 	 :1j,-rj- 'I 

D 7 	
52/Es in the nature of 1-ie Nisc.ap1jcat ion 

in which interim orr has a1rea' been 

S.C. A. No. 4515/5 hjr 	 R&P in this 
case my he transferred an after procejf 3 e 
see by the Reci istry the same may be p1ace or the 
hoar. 	The case is ajourne to 12th November 
1986. In the meantime, t-he misc. annlicatjon 

in the form ci- O.A. 52/86 stnfs -5isrose of. This 
oror may be placed on the r(-ccr5 of SCA Nc.4fl5/8r, 
when transfere and an after rrcnesse. In the 
meantime the interim relief cirpntp 	to continue 
upto further or:ers. 

(P.H. Trivej ) 
Vice ,Thairman 

Ju iciMprnhpr. 
.1W 



COpAIv : Hon'ble Ni-. P H T r i v e 
Hor 'hip Mr. P 	, 	. . rr, 	r. 

ear: lerrc 	 f 

.i. 52/8G in the nature of the Nisc.arpl bat ion 
in which interim ornr has airea 	been 

S.C. A. No 4515/85 hsjrr bEar. 	&P in t-1-j 5  
case my he transferred and after proc-e 	te 
same by the Registry the same may he T--1aced on the hoar. 	The case is ajournf. to 12th November 
1986. In the meantime, the misc. annlictjon 

in the form cf O.A. 52/86 stns 1S1?Osp of. This 
Orr may be places or the record of SCA Nc.4fl5/8r, 
thEn transfere- and ar after procp 	In the 
meantime the interim rElief nr.ntp 	to cCnt1up upto further orers. 

(P.R Trive-j 
V i c e 

I 

Ir 



./511/88 

in 

O.2-\ ./52/86 

CCRAM : Honb1e Mr. P.H. Trivedi 
	

Vice Chairman 

Hon'hle Mr. P.M. Joshi 	Judicial Member 

2010 7/1988 

Heard Mr. J.D. ljmera 1erned advocate for the 

applicant. There is no proof of service of notice on 

the on the respondent. Application be se:ved on the 

respondent and his advocte and the case be posted for 

hearing on continuing of interim relief on 8th ?ugust, 

1988. 

P H Trivedi 
Vice Chairman 

P M Ms' hi 
Judicid Member 

* Noge r a 

L
. 

 



MA/511/88 

in 

OA/5 2/86 

Coram : Hon'ble Mr. P.H. Trivedi 	: Vice Chairman 

Honble Mr. P.M. Joshi 	: JudiFial Member 

5/9/1988 

ORDER 

Per: Hon'ble Mr. P.M. Joshi 	: Judicial Member 

In this application filed by the applicants, 

(original respondents) in 0.A./52/86, it is prayed 

that the interim relief granted earlier in OA/52/86, 

which has been ordered to be continued, be vacated. 

According to Mr.J.D.Ajmera, the learned counsel for 

the applicants (original respondents), such order 

was passed under the impression that the original 

application i.e. S.C.A.No.4515/85 filed by the respondent  

in the High Court was pending. However, on the date 

on which the Tribunal passed the order i.e. 3.10.1986 

and disposed of O.A. 52 of 86, the said S.C.A.No.,4515/85 

filed by the respondent in the High Court was already 
i•. 

withdrai4n on 21.1.1986 and therefore there was no 

justification for continuation of such interim relief. 

2, 	Mr.D.V.Mehta for Mr.B.P.Tanna the learned counsel 

for the respondent has opposed the application on the 

ground that he has filed another Miscellaneous applicA- 

ft 

	

	to-day before the Registry seeking review of the 

order dated 3•10•186 passed by the Tribunal in 

O.A./52/86. Learned counsel contended that the interim 

relief was given not only by the High Court but was 

allowed by the Tribunal in its order and that he had 

contended that he had withdrawn the case from the 

High Court and accordingly the Miscellaneous Application 

No.124/86 was renumbered as O.A./52/86. 





..2.. 	 7 
3. 	Admittedly, SCA/4515/85 was already withdrawn 

by the respondent before 3.10.1986. Since the rnin 

application filed by the petitioner in the High Court 

was withdrawn, the interim orders passed by'- the 

High Court automatically did not survive and therefore 

there was no justification to continue the interim 

relief. Accordingly, when such inconsistency is 

brought to our notice, sh orders cannot be allowed 

to continue further. We accordingly vacate and quash 

the continuation of the interim order passed in our 

order dated 3.10.1986 in 0.A./52/86. The application 

is accordingly allowed to the extent stated above. 

It is however clarified that in case the petitioner 

has filed any application for review of order dated 

3.10.1986 it will be decided on merits in due course. 

With this order, MA/511/88 stands disposed of. 

iVedi) 
Vice Chairman 

(P.'M.Jjshi 
JudiciaA 

a .a .bhatt 
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M.A. /708/88  

Coram : Hon'ble Mr, P.H. Trivedi 	: Vice Chairman 

Hon'ble Mr. P.M. Joshi 	: 	Judicial Member 

___
1988 
____ 

Heard Mr. D.V. Mehta learned advocate for the petitioner. 

Mr.J.D.Ajmera states that he wants to file objection to the 

Miscellaneous application of review. One weeks' time ts granted 

to file objection to the Miscellaneous application of review. 

The case be posted on 25-10-1988 for hearing of the review 

application. 

P.H.Trivedi ) 
Vice Chairman 

P-i,-J~~, )  
Judicial Member 

'A.Tripathi' 



I 

I 

1-17\/70 8/88 

in 

O/52/86 

Coram : Hon'ble Mr. P.H. Trivedi 
	

Vice Chair'?nan 

Hon'ble Mr. P.M. Joshi 
	 Judicial Member 

2 5/10/1988 

Neither applicant nor his advocate present. 

Mr.J.D.Ajmera learned advocate for the respondent 

present. The case is dismissed for default. 

(P. H. Trivedi) 
Vice Chairman 

(P. Miv~ 
Judicial ?rnber 

a.a.bhatt 



/s75/88 

in 

i-L/7 08/88 

o/2 j86 

Coram : Hon'ble Mr. P.M. Joshi 	L judicial Merber 

Ho&ble ir. P.S. Chaudhri 	: Administrative 
Member 

17/4/ a. 989 

r.i.V.hehta for ir..P.Tanna the learned counsel 

for the petittoner present. 1r.J.D.-.jmera, the 

learned counsel for th. rc:spondent states that h has 

not receivee any instructions and the 	rspondants 

b_ served with the notices of the aplication. Issue 

notices to the respondents to show cause why the 

case be not restored as prayed for. The case be posted 

on 5/6/1989 for orders. 

I  7 
' (f.s.Chaudhuri) 
Administrative 4ewber 

(1? .i1.I.shi) 
Judicial Merber 

a.a.bhatt 



./875/88 	 0 
in 

/708/88 
in 

C.2./52/86 

CCi1i- 	Hon'ble hr. P.H. Trivedj •. Vice Chairman 

Hon'ble hir. P.h1. Josh! 	•. Judicial rerrber 

Heard r. D.Y. Ihehta for rr.  13.P. Tar-ma and. Ir. 

J.D. Ajmera for the ietitioner and respondents resrect-

ively. h.A./875/88 is filed for restoration of 11.. ./708/8E 

in C.. ./52/86. As the resrondent has no objection, 

.Z./875/88 alloyed. 11.7 ./708/88 in C.7./52/86 be 

restored in file and iosted for final hearing on 

28th June, 1089. ith this order, h ../875/88 strnds 

disposed of. 

P H Trivedj 
Vice Chairnan 

(Ph1Jo 
Judicial rnber 

I 
* ogo r a 

/ 



in 

Coram 	Iion'ble hr.P.H. Trjvedj 	Vice Chajnan 

Hon 1ble Ir.P.M. Joshi 	... Judicial ember 

4.10.1939 
p 

Heard Mr.D.V 14ehta, the learned advocate for 

the petitioner. He has admibtedly filed this application 

after about two years. Respondent has filed his objections 

to the review. Mr.Mehta, learned advodate for the petitioner 

states that application for correcbion could not have been 

filed earlier. In fact, it is found from the application, 

the petitioner misled the court into error if any. We 

therefore unable to pursuade ourselves, that there is 

justification for the review petition. Petitioner has U 

seek to remedy through a fresh petition if it is possible. 

üth this observation the petition is rejected. 

(P.}•i. Trivedi) 
Vice Chairman 

Judicial Member 


